. , HIGH COURT QF CHHATTISGARH, BILASPUR
o Endorsement
Endt No. 712'9 ..... /Rules/2022 Bilaspur, dated . ] 6/ UC’[ 21

..........................

Copy of Chhattisgarh Gazettes dated 31/05/2022 relates to amendments in the District Court Establishment
Recruitment of Stenographer, Steno-typist and Assistant Grade-IIT Rules, 2005 and copy of Chhattisgarh Gazette
dated 02/06/2022 relates to amendments in the Chhattisgarh Civil Courts Rules, 196 1 forwarded to :-

1. Addl. Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.,

2, Private Secretary to Hon’ble Mr. Justice Goutam Bhaduri, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

3. Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

4, Private Secretary to Hon’ble Mr. Justice P. Sam Koshy, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

5. Private Secretary to Hon’ble Mr. Justice Sanjay Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

6. Private Secretary tc Hon’ble Mr. Justice Rajendra Chandra Singh Samant, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

7. Private Secretary -0 Hon’ble Mr. Justice Arvind Singh Chandel, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

8. Private Secretary tc Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

9. Private Secretary te Hon’ble Mr. Justice Gautam Chourdiya, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

10. Private Secretary tc Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of
her Lordship.

11. Private Secretary w Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his L ordship.

12, Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

13. Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

14. Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

15. Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information,

16. Steno to the Registrar (Vigilance and 1&E/ Judicial/ S&A Cell) High Court of Chhattisgarh, Bilaspur, for
information. '

17. The Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

18. The District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin Bastar
at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ -Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/

Mungeli/ Balrampur at Ramanujganj for information.

19. The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Janjgir-Champa/ Dramtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker) /Koriya
(Baikunthpur)/ Jaskpur/ Balod/Bemelara'/K(mdagaon/Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar for
information. |

20. Commercial Court, S2ctor-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information,
21. The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

22, Registrar Ministerial ‘S&A Cell/ C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.
23. All Joint Registrar, H:gh Court of Chhattisgarh, Bilaspur for information.

24, Additional Registrar (Judicial/ D.E.&E/ HCLSCY/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

25. Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information.

26. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

27, Member Secretary, CThhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for

information.
28. All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.
29. Library, High Court of Chhattisgarh, Bilaspur for information.
30. Court Manager, High Zourt of Chhattisgarl, Bilaspur for information,

In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

606 2V
rvind Kiimar Verma)

Registrar General

official web-site of this High Court.
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Bilaspur, the 13th April 2022
MEMO

No. 4953/Rules/2022 — With reference to the subject cited above, it is to inform you that High Court
of Chhattisgarh has been pleased to recommend the following amendments in the Chhattisgarh Civil Courts
Rules, 1961 :-

AMENDMENTS
In the said Rules:-
1. After the Rule 138 (3), the following shall be added :-

"(4) In suits relating to delivery of possession, the court must examine the parties to the suit under
Order X in relation to third party interest and further exercise the power under Order XI Rule 14 asking
parties to disclose and produce documents, upon cath,which are in possession of the parties including
declaration pertaining to third party interest in such properties.

(5) (i) The Court may issue public notice specifying the suit property and inviting claims, if any, that
any person who is in possession of the suit property or claims possession of the suit property or
has any right, title or interest in the said property specifically stating that if the objections are not
raised at this stage, no party shall be allowed to raise any objection in respect of any claim he/she
may have subsequently.

(ii) Affix such notice on the said property.
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(iii) Issue such notice specifying suit number etc. and the Court in which it is
pending including details of the suit property and have the same p\iblished

on the official website of the Court.

(6) In appropriate cases, where the possession is not in dispute and not a question
of fact for adjudication before the Court, the Court may appoint Commissioner to

assess the accurate description and status of the property.

(7) After examination of parties under Order X or production of documents under
Order XI or receipt of commission report, the Court must add all necessary or
proper parties to the’suit, so as to avoid multiplicity of proceedings and also-make.

such joinder of cause of action in the same suit.”

2. After rule 143, the following shall be added:-
"143A: Under Order XL Rule 1 of CPC, a Court Receiver can be appointed to
monitor the status of the property in question as custodia legis for proper

adjudication of the matier.

143B: Tn a suit for pavment of money, before settlement of issues, the defendant
may be required to"disclose his assets on oath, to the extent that he is being made
liable in a suit. The Court may further, at any stage, in appropriate cases during
the pendency of suit, using powers under Section 151 CPC, demand security to

ensure satisfaction of any decree.”

3. The existing Rule 165 shall be marked as 165(1) and subsequent to which the

following shall be added:- '

"165(2) : The Court must, before passing the decree, pertaining to delivery of
possession of a property ensure that the decree is unambiguous so as to not anly
contain clear description of the property but also having regard to the status of the

property.”

4. After sub-rule (3) Rule 184, the following shall be added :-
"(4) : The Executing Court must dispose of the Execution Proceedings within six
months from the date of filing, which may be extended only by recor.cl‘ing reasons

in writing for such delay.”
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5. After Rule 184, the following shall be added:-
' "184 (A) : ‘Under Section 60 of CPC the term"...in name of the judgment-debtor
or by another person in trust for him or on his behalf" should be read liberally to
incorporate any other person from whom he may have the ability to derive share,

profit or property.”

6. The existing Rule 186 shall be marked as 186(1) and subsequent to which the
following shall be added:-

"186(2) : Without prejudice to the provisions contained under Order XXI of the
Code of Civil Procedwe, 1900 a decree for payment of the woney shall be

executed on oral application, by the Court.”

7. After rule 204, the following shall be added:-

CPC, must not issue notce cn an app:cation of third-party claimin
mechanical manner. Further, the Court should refrain from entertaining any such
application(s) that has already been considered by the Court while adjudicating
the suit or which raised any such issue which otherwise could have been raised
and determined during adjudication of suit if due diligence was exercised by the

applicant.

204B: The Court should allow taking of evidence during the execution
proceedings only in exceptional and rare cases where the question of fact could
not be decided by resorting to any other expeditious method like appointment of
Commissioner or calling for electronic materials including photographs or video

with affidavits."

8. In the Rule 232(1), for the words and parenthesis:- "make a request through the
District Judge.....c.eeerervuensennnns before the request is forwarded." the following shall be
substituted :-

"direct the concerned Police Station to provide police assistance to such officials

who are working towards execution of the decree.”




746 (2) o TfteTe e, oA 2 99 2022

Riil (1}; after the words and parenthesis "taking evideréé in the ordh e
way", the following shall be added :-
"In addition to this, the Court may also appoint a receivef under Order XL Rule 1 to

secure the stétus of the property during the pendency of the suit or while passing a

decree.” -

It is, therefore, requested to get the above amendments notified in the Official Gazette
of Gavernment of Chhattisgarh after due and appropriate approval. A copy of the Gazette be

made available to this Registry.
Sd-

(Sanjay Kumar Jaiswal)
Registrar General.

e, g;wwﬁawm,mamwmﬁagamm[wégﬁamm&w 2022,



